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New Delhl, this Lhe 4th day of Decembei, 2002
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A gated 22.10.2002 wheiraby the respondents have ordaied
L recoveiy of amount Rs.35224/- Trom The pay of Lhe
S applicant .
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apiplicant  was seived with a Memo of Luputations under
Ruale LS of COZ (CCA) Rulss, L9463 by Uhe responcddint
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mondEy oy Uhe ExUracDepartmental Sub Postmastar  Jall
AMathural  Trom  certaln passbooks of savings Bank of

Jalt Sub PostolfTios, iri Lie  salad Memo Galesd

2.10.2002  {Annexure S-Lli, 1T has been alleged  that
e apolicant was Talled to detecl Che Traud of ED Sun

FosTmas Tar  Jalt and, The

aTorE, U ordar T redowai
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Cethe  amount  of  R&.35,224/- Tiod The pay  of s

applicant in 4 dnstalments of RE.2516/~ per month has
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Trie applicant bhas Tilad an appeal odal
P . 32002 against L aforesad RIS ToT af T
Giscipiinary  authority dated 27.10.200%. Bt L

FEEDONEEITTS  nave ol Taken any decision on Che  sa&id

apipeal TI11D date.

o, Since the appllcant has not availed of all the
departinental  remnedlies avallable Lo Viddin, i L

clrcumstances, I Teal That the ends of

usTios will be

Lo

auly  met, IT a dlvection Is given to the respondents
GO consider  and decide the applicant’s appeal Jdated
P.11.2002 0 by passing & speaking and  reasoned order
Wl rdn lgaa@riwd of &l wesks Tieom the date of recelol

of a Gopy of this order. T 90 80 accordingly. T

sl loant  ds &t lib

Lo appiroach the Tordlbunal 1

iy grlevance sUIill survylves and 1T e is 80 adwlised.
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